
 345  Corr.  Anu.  &.  ९.  302  dt.
 22-10-82  (Statt)

 During  the  courts  of  suppfementaries
 raised  relating  to  Lok  Sabha  Starred
 Question  ७0.  302  on  smuggling  activitie®
 of  diamond  traders  answered  on  22nd
 October,  ॥  छह :  the  Hon’ble  Member  of
 the  House,  Shri  Bheravadan  K.  Gadhavi,
 had  asked  whether  the  figure  given  in  the
 reply  included  the  seizures  of  diamonds
 made  क  हवा011:  when  people  come  from
 निक 080.  |  had  replied  that  the  figure  क
 1068.0  auch  seizures  to  the  extent  that  we
 were  able  to  make  out,

 On  chezking  up  the  records,  ।  गिए  (1181.
 the  figures  given  in  the  reply  relate  only
 to  spizures  of  diamondy  effected  during
 searche,  of  न  -  $11011  the
 figures  given  in  the  reply  do  not  include
 seizures  of  diamonds  effecteg  at  the  air-
 ports.

 MR.  SPEAKER:  -.  -.  Roy,  what  do
 you  want?

 SHRI  -.  4.  ROY  (Dhanbad):  Mr.
 Speaker,  Sir,  1  just  want  to  raise  only  one
 point.  It  ।  this:  You  know,  Sir,  that  on
 the  &th  of  November  there  ig  going  to  be
 an  All)  India  strike  of  the  colliery
 workers.

 MR.  SPEAKER:  What  has  that  to  do
 now  with  the  business  of  the  House?

 SHRI  -.  ह,  ROY:  ।  only  want,  Sir,
 that  on  behalf  of  the  Government  either
 the  Labour  Minister  or  the  Mines  Minister
 हि101110  come  out  with  some  statement...

 MR.  SPEAKER:  You  come  and  see
 me.

 SHRI  CHANDRAJIT  YADAV
 (Azamgarh):  Sir,  you  made  an  observa-
 tion,

 “How  do  you.  know  that  today  is  the
 1881  day  of  the  wession?”...

 MR.  SPEAKER:  Because,  the  Busi-
 news  Advisory  Committee  iz  meeting  at

 4  ।  glock.
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 SHRI  CHANDRAJIT  YADAV:  _  Sir,
 it  only  creates  a  lot  of  uncertainty.  Today
 is  the  last  day  for  example  I  am  leaving
 Delhi  today.  Without  any  extension,  I
 am  leaving  Delhi  today.

 Sir,  don’t  make  the  matter  hanging  in
 uncertainty  when  you  are  in  the  Chair.
 There  should  noy  be  any  uncertainty  over
 (1118  matter.

 12.16  hrs,

 ।  0सच7  (FORTY-SEVENTH)
 AMENDMENT  BILL*

 MR,  SPEAKER:  Introduction  of  Bill.
 Shri  १.  Venkatasubbaiah.

 DR  SUBRAMANIAM  SWAMY
 (Bombay  1111.0  East):  I  want  to
 oppote  the  introduction.

 MR.  SPEAKER:  1.61  him  1116छह  intro-
 duce.  If  he  does  not  introduce  how  can
 you  oppose  anything?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 ।.  VENKATASUBBAIAH):  00  be-
 half  of  Shri  ।.  ८.  $८॥॥1  1  beg  to  move
 for  leave  to  introduce  a  Bill  further  to
 amend  the  Constitution  of  India.

 MR.  SPEAKER:  Motion  moved:

 “That  leave  be  granted  to  introduce’
 a  Bill  further  to  amend  the  Constitu-
 tion  of  India.”

 Mr,  Vajpayee—no,  he  is  not  here,

 Dr.  Subramaniam  Swamy.

 DR.  SUBRAMANIAM  SWAMY:  ह.
 am  a  poor  replacement  for  Vajpayee  Ji;
 Sir,  1  am  opposing  the  introduction  of
 thig  Constitution  (Forty  Seventh  Amend-
 ment)  Bill  on  two  grounds,  ।  1116.0  hor.
 Minister  gives  me_  satisfactory  reply.  ।
 may  withdraw  my  objection,

 My  first.  objection  is,  this  is  related  to
 a  smal]  area.  The  demand  for  scheduled

 Part  ।  Section  2  dated
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 tribe,  representation  and  recognition  has
 been  there  from  various  other  Stated.
 For  example,  ।  have  been  receiving  a
 number  of  representations  from  the  Dar-
 jeeling  area  where  a  number  of  (11028  have
 claimed  that  they  should  also  be  so  re-
 cognised.  ।  Kashmir,  क  Ladakh  area,
 ह  11121  kind  of  demand  is  there.  ‘There
 are  demand,  of  thig  kind.  And,  it  would
 have  been  better  for  him  to  have  brought
 forward  a  comprehensive  Bill,  Already
 it  is  considerably  delayed.  Without  a
 comprehensive  Bill,  they  are  bringing  such
 piecemeal  Icgislation  which  only  make#®
 me  wonder.  Number  two  is  this:  ।  [111 |
 not  able  to  comprehend  the  implication®
 of  this  (0णा४111011011  Amendment  Bill  on
 the  elections  that  are  due  to  take  place  in
 Nagaland,  how  does  it  impinge  on  the
 reservation,  ‘This  question  has  also  to
 be  clarified  because  this  Bill  also  eatends
 to  Nagaland  and  therefore  thes:  are  some
 of  the  points  on  which  |  would  like  the
 Minister  to  make  a  clarification,  Sir.

 SHRI  ।.  VENKATASUBBAIAH:  Sir,
 hon,  Dr.  Subramaniam  Swamy  has  not
 properly  understood  the  ।  spirit  of  this
 Amending  Bill.

 DR.  SUBRAMANIAM  SWAMY:  But
 you  have  not  explained  it.  That  is  your
 mistake.

 SHRI  ।.  VENKATASUBBAIAH:  Sir,
 ।  will  refer  him  to  Article  330,  It  says:

 “(1)  Seats  shall  be  reservey  in  the
 Houle  of  the  people  for—

 (a)  the  scheduled  castes:

 (b)  the  Scheduled  Tribes—except
 the  Scheduled  Tribes—

 *  (1)  in  the  tribal  areas  of  Assam;

 (ii)  in  Nagaland;

 (iii)  in  Meghalaya;

 (iv)  in  Arunachal  Pradesh;  and

 (४)  ।  Mizoram;”
 or  Assam.

 “These  States  are  predominently  tribal-
 populated  States.  In  the  Article  of  the
 Conititution  they  have  been  treated  as
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 general  seats.  There  im  an  apprehention
 in  the  predominently  tribal  areas  that
 1511.0  repr=sentation  may  not  be  adequate
 in  consonange  or  in  conformity  with  the
 number  of  population  10.0 11118.0  क  1081.0
 area.  That  was  the  reason:  why  this
 amending  Bill  is  being  brought  forward.
 As  a  matter  of  fact,  the  Meghalaya
 Assembly  has  pawed  a  Reiolution  in  1980,
 urging  for  reservation  of  seats  for  Tribal
 areag  in  this  State.  He  asked  why  it  waa
 delayed  when  the  Assembly  hat  passed  a
 Resolution  in  1980.0

 12.20  hrs,

 [ है २.  [हए गि बादा: ९  ग  the  Chair]

 We  have  alto  to  get  information  and  the
 reaction  of  the  other  States  which  are
 likewise  placed,  for  imstante,  Nagaland,
 Arunachal  PradeSh,  and  some  other  places
 where  there  is  a  similar  demand.  For  the
 other  Union  Territorie’  also,  we  have  to
 go  in  for  a  consequential  amendment  of
 the  Union  Territories  Act  and  the  People’s
 Representation  Act  ha  also  to  be  suitably
 amended.  These  were’  the  reasons  that
 have  prompted  Goverment  to  bring  for-
 ward  this  amending  Bill.

 My  hon.  friend  has  also  mentioned
 about  the  tribal  argaz  in  Darjeeling  and
 other  areas.  They  are  quite  different;
 they  only  want  to  he  recognised  ag  the  tri-
 bal  areat.  This  is  applicable  to  Jammu
 and  Kashmir  and  other  81688  mentioned
 by  the  hom.  Member.  It  has  no  relevance
 with  the  present  amending  Bill.  ।  think,
 मा  _  hon.  friend  is  fully  satisfied.

 MR.  DEPUTY-SPEAKER:  Yes,  he
 ह८ टा व  t0  be  satisfied.

 DR.  SUBRAMANIAM  SWAMY:  How
 can  you  take  it  for  granted?  But  since
 you  have  Said  it,  1  am  also  satisfied.

 What  about  Nagaland?

 SHRI  १.  VENKATASUBBAITAH:  ।
 will  not  come  in  the  way  of  Nagaland
 elections.  I  have  said  it  in  the  Statement
 of  Objects  and  Reasoms  and  it  will  be  clear
 if  you  go  through  the  Bill  that  it  will
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 not  apply  to  the  elections  in  Nagaland  and
 Meghalaya.  This  Bill  will  come  into  force
 after  it  is  passed  by  the  Parliament.

 MR.  DEPUTY-SPEAKER:  The  quei-
 tion  is:

 “That  leave  be  granted  to  introduce  a
 Bill  further  to  amend  the  Constitution
 of  India.”

 The  motion  was  adopted.

 SHRI  १.  VENKATASUBBAIAH:  1  क-
 troduce  the  Bill.

 12.23  hrs.

 MATTERS  UNDER  RULE  377

 (1)  DELAY  है|  IMPLEMENTATION  (न  THE
 EXPANSIEEN  SCHEMES  OF  SOME  (iF  THE
 STEEL  PRitJECTS  IN  THE  (इह,

 SHRI  CHINTAMANI  उचित  (छ8818-
 sore):  Mr.  Deputy-Speaker,  Sir,  There  is
 an  inordinate  delay  in  implementing  the
 expansion  schemes  of  some  major  steel
 projecta  like  Bhilai,  Bokaro  and  Rourkela.
 Delays  have  occurred  mostly  on  account  of
 the  failure  of  construction  agencies  and
 equipment  suppliers  to  keep  to  time  sche-
 dule.  The  delay  has  resulted  in  cost  es-
 calation,  by  over  Rs.  1500  crores.  Cost
 estimates  of  these  projects  have  increased
 because  of  changes  in  the  scope  of  the
 projects  and  conSequent  increase  in  the
 quantity  of  work.

 Government  of  India  has  wet  the  target
 for  umdertaking  the  exp&nsion  programme
 of  these  steel  plants  during  the  Sixth  Plan.
 But  if  things  are  allowed  to  go  like  this,
 the  expansion  schemes  of  these  steel]  plants
 cannot  be  completed  during  the  current
 plan  period.

 Therefore,  Government  of  India  should
 constitute  a  special  cell  to  go  imto  the
 various  factors  which  have  led  to  the  delay

 *The  Origin‘'al  Speech  was  delivered  in  Oriya.
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 in  implementing  the  expansion  ह 11816  of
 the  ४00४८  mentioned  steel  projects.  Some
 ways,  and  means  should  be  found  to  moder-
 nise  and  expand  these  steel  plants  within
 the  time  schedule.

 (ii)  BONUS  TO  EMPLOYEES  OF  STATIONERY
 OFFICERS  OF  THE  GOVERNMENT.

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur):  Although,  after  persistent  de-
 mands  and  movements  launched  by  the
 employees,  the  Government  of  India  has
 granted  productivity-linked  bonus  to  the
 employces  of  the  Printing  Presses  belong-
 ing  to  the  Government,  yet,  surprisingly,
 such  bonus  1a  not  been  given  to  the  emp-
 10४९४  of  the  Stationery  Offices  of  the
 Government.  The  Stationery  Offices  are
 ancillary  to  the  Printing  Presses  and  are
 part  and  parcel  of  the  Printing.  Stationery
 and  Publication  Department  of  the  Gov-
 ernment  of  India.  There  cannot  be  any
 फा 10  whatsoever  for  denying  the  benefit
 of  payment  of  bonus  to  the  employees  of
 the  Stationery  Offices.  National  Federa-
 tion  of  Printimg,  Stationery  and  Publica-
 tion  Employees  has  already  brought  it  to
 the  notice  of  the  Government  the  injustice
 that  188.0  been  caused  to  the  employees  of
 the  Stationery  Offices  and  I  urge  upon  the
 Government  to  immediately  make  payment
 of  एका (18  also  to  the  employees  of  the
 Stationery  Offices.

 The  productivity  linked  bonus  which
 hat  been  given  for  the  year  1980-81  is
 for  15  days  only  and  has  been  presumably
 computed  on  a  ad  hoc  basia.  ।  ७  8150.0
 160८ हब81]  that  the  formula  for  computing
 the  productivity-linked  bonus  should  ०
 finalised  after  discussion  with  the  National
 Federation  of  Printing,  Sationery  and  Pub-
 lication  Employees  and  the  bonus  should
 be  paid  on  proper  computation  also  for
 the  years  1979-80  and  1981-82  at  an
 early  date.

 (iii)  DEVELOPMENT  OF  CoAL  MINES  IN
 ORISSA.

 “SHRI  RASA  BEHARI  BEHERA
 (Kalahandi)*  Orissa  has  two  coal  fields,


